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New Delhi, this 2nd day of Duly, 199S
Hon'ble Shri^A.V.Haridasan,

Hon'ble Shri R.K.Ahooaa, PtembeHA)

Shri Anil Kumar
a/o Shri Hari Ram
aged about 26 years
r/o A-2/68, Chanakya Palace
C-I, Danakpuri
NEW DELmI - 110 058.

(By Shri S.S.Tiwari, Advocate)
ye^us

1, Shri P.P.Chauhan
Secretary
Ministry of Health
Nirman Bhawan
NEW DELHI,

2. Dr.(nrs.)S.Grover
Additional Director
Central Zone, C.G.H.S.
Nirman Bhawan
NEW DELHI.

3. Dr.(5fnt.)Saroj Sagar
Additional Director
C.G.H.S.
Nirman Bhawan Respondents
NEW DELHI.

n R n E R (Oral)

Hon'ble Shri A.V.Haridasan, yice-Chair«an(0)
This Contempt Petition has been filed by the Petitioner

.ho .a. the applteant Ih the aiginal AppllPatlon praying that
action under the Conteept of Court Act .ey be Initiated egeinet
the roepondente to eneure compliance of tho order deted 10.11.1994
in O.A.No.a>19/94. By order dated 10.11.1994 the OA uee diemiseed.
Therefore, there uae no direction to be cowlied «ith. There uae
an obeereation in the order that in engaging a Hatenean, if the
Petitioner ua a qualified, ha also had like other citizena e

to be conaidered aa guaranteed by Article 16 of the Conetltu.

tion. This ie only an observation that such a^^st exists.
Any vay. aa there is no direction in the order to be impleoented.
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«e find tfeiat this Contempt Petition is miscQBceiwed, We,

therefore, dismiss the same. No costs.

(r.k.aho5J«x
ppefr^A)
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(A^V.HARIDASAN)
yiCi:-CHAlRPlAN(3)
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